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= 1. VWhether Reperters of iecal paers may be allom&
' te see theJudgement? :

5. Te be referred te the Reperter er net?

_ JUDGEMENT '
(Dcl.. IVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER (J)

The applicant has been werking as a regular mrker in

Office of the Inspecter ef Werks, Nerthe rn Railway as a pem
Kha.llééi and w'as’ dgpuped te discharge the duties eof a'Vaf"lve';
_ﬁ : The V@plica'nt was suspended en 2l\.7.i989 and duriﬁg s_.tj{@é
he was transferred te Sh_aamli.,. The applicant has beéfngézj_

2 chargesbeet dt, 22.10.1992 and it is alleged that the

- _with Shrl Suraj Rgm was invelved in a fight wlth IOW and

§ . and a'FIR was ledged against the gapplicant and ‘acrjéigi

.

is alse pending in the Tees Hazari Court. In this ipplicat
under Sectien 19 of the Administrative Tribunals ACt .BGQ
l' ’y

the applicant has prayed thit the chargesheet dt.22.10,19

quashed.



L on the po int of admission. The first contention of the

<)

5/

\

24 e have heartl the learned counsel for the gplicant

=

learned counsel is that tle chargesheet has been served after
. mrze than three yeasc. The delay in serving of the chargeshees

has been assailed by the applicant. The gplicant has been
“inwlved in an offence of as‘sau.lt on IOW and AEN for ‘.Nl‘qich‘
the FIR was lodged under Section 185/356/332/324 read with
Section 34 IPC., Thus it cannot be said that there .is-vany

inordinate delay in serving the chargesheet on the aplicant.

It requires some time to collect the evidence in sc ase of

. the present nature. The gplicant has been ia1nédiately suSQende

Thus this contention of the learned counsel has no force.

3 The 1earned counsel for the goplicant has also referred to
the fact that olong with the annexures supplied to him with the:

Memo of chargesheet, the Susp€nsion order pertaining to one

Shri Suraj Ram, s/o Shri Ram Dev Ram has been supplied. Howe:

if these documents have not been correctly supplied along with

the memo of chargesheet, the gpplicant can inform the Enquiry

Officer regarding thas fact. The applicant cannot make out a ¢

for quashing of the chargesheet on that grourd; From the z:ecord :

L/. : s ' : "'.3‘._‘i



AKS

it asppears that Shri Sura] Ram and the ippl.icant are brCthers,

Shri Suraj Ram was alse fermerly a Khallasi under Ipgpecter of

Works and it is said that beth the brethers have censpired te

assault IOW and AEN,

, , : %
4. There is ne material te justify the quashing ef the ch

i fat ‘this stage when already the enquiry has commenced against t

applicant. There is a miscenduct attributed te the applican‘

and the Dlsmplmary Autherity after apl 1cat1¢n of mind

appe inted the Enquiry Officer. The enquiry is in pregress.
case is made eut te quash the said chargesheet. The applicat

is, therefere, dismissed at the admissien gtage ithself.
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